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PuBLIC SECTOR INDUSTRIES IN WEST

BENGAL
1156. SHRI PRANAB KUMAR
MOKHERIJEE : SHRI KALYAN
ROY :

Will the PRIME MINISTER be pleased to
state :

(a) whether there is any proposal under the
consideration of the Central Government to set
up new industries in the Public sector in West
Bengal;

(b) if so, what are the details thereof; and

(c) if the answer to part (a) above be in the
negative, what are the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI ): (a) and (b) A number of continuing
industrial schemes in the Central Sector in
West Bengal is included in the Draft Fourth
Five Year Plan. The details of these schemes
are given below:

Outlay
proposed
Name of the Scheme Location  in the
Draft
Fourth
Plan
(Rs. in
lakhs)
1. Expansion  of Durgapur 42100
Durgapur Steel
Plant.
2. Alloy Tool and Durgapur 21100
Stainless Steel
Plant (Expan-
sion) .
3. Mining and Al- Durgapur  249-00
lied Machinery
Corporation
(Expansion).

4. Hindustan Cables Ltd. :
(i) Expansion of Rupnarain- 301-63
dry core cables, pur.

(i1) Manufacture Do. 138-00
of aluminium
sheathed cables,
(iii) Manufacture of Do. 161-47
Copper Ply
Cables. (iv) Casual Cab-  Rupnarain-
4-15
les, Type 174. pur

f Transferred from the 8th December, 19,69.
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Outlay
propused
Name of the Scheme Iccation in the
. - .- Dralt
Fourth
Plan
{Rs. in
lakhs)
5. Durgapur Ferti- Durgapur 2232-00
lizers.
6. Opthalmic Glass Durgapur 4538
Project
{Expansion).
7. Haldia Refinery  Haldia 5500° 00

The establishment of a Fertilizer Factory at
Haldia for the production of nitro-geneous
fertilizers is under the consideration of the
Central ~ Government.

(c) Does not arise.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED ROBBERY IN ABRANCH OF THE
STATE BANK OF IND:AIN CALCUTTA

MR. CHAIRMAN : Mr. Kalyan Roy.

SHRI A. P. CHATTERJEE (West Bengal) :
Sir, I rise on a point of order on the question
itself, the question of calling the attention of the
Minister of Finance to the reported looting of
over . Rs. 4.6 lakhs, etc. The Calling Attention
is no doubt admitted under Rule 180 of the
Rules of Procedure. But Rule 180 has to be read
with Rule 47(1). And Rule 47(1) specifically
lays down—may I read Rule 47(1) 7—

"... .a question may be asked for the purpose of
obtaining information on a matter of public
importance within the special cognizance of
the Minister to whom 1 t is addressed." I am
emphasising the words ".. .within the special
cognizance of the Minister to whom it is
addressed." It should be within the special
cognizance of the Minister to whom it is
addressed. I am asking on this particular point
whether the reported looting is within the
special cognizance of the Minister of Finance.
Is it a fact now that looting has become a part
of the portfolio of the Finance Minister ? If so,
we shall hear him. If not, why is a question of
looting being put to the Finance Minister and
why has this question been allowed, why has
this Calling-Attention been allowed in this
form ? That is my specific point of order.
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MR. CHAIRMAN : All right.I do ,not
want ...

SHRI BANKA BEHARY DAS
(Orissa): Sir, I want io say something on
this point.

MR. CHAIRMAN : No, no. Let me answer
on this )oint of order. Then I will hear you ..

oY TRATAN (IAT AIW) ¢ AE)
ZW AT 1T FFa F 478 ATTHT SATE4T
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W 11, I have very carefully

considered all tlie provisions of ihe law relating'
co this mitter and I have rightly admitted thisfy

Calling-Attention matter. I overrule this po nt.
HIET4I L ORI

SHRI A. P. CHATTERIJEE: Does looting

also com: within the purview of t he Finance
Min stry ?

MR. CHAIRMAN : Rule 47 does not apply
here. Now Mr. Kalyan Roy.

SHRI KALYAN ROY (West Bengal) : Sir, I
beg to call the attention of ihe Minister of
Finance to the reported looting of over Rs. 4 6
lakhs in cash and some security papers from a
branch of the State Bank of India il Central
Calcutta in a raid by an arme 1 gang on
December 12, 1969.

THE MINISTER OF STATE IN THE
MINISTRY OI FINANCE (SHRI P.C.
SETHI): Mr. C lairman, Sir, with your
permission I would like to state the facts as
ascertained fr< m the State Government and
the State Bank of India on the robbery which
took place at the Russel Street Branch of the
State Bank of India in Calcutta on  i2>h
December, 1969.

A gang of i0 to 12 persons arrived in Vee
vehicles, including a lorry and a station wagon
at the Branch at about 9.50 a.m. on 12-12-
1969. As soon as the cash and securities etc.
were taken out from the strong room and the
strong room was closed, 7 or 8 persons entered
the branch premises and fired several rounds
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at random. Some of them climbed the cash
counter and held the guard and the other
employees at gun point and removed three
locked boxes containing cash from the cash
department enclosure. Another person entered
the clerical section and carried away the box
containing shares and securities. The total cash
lost amounted to Rs. 4,62,218.65.

One bank guard, Shri Toran Bahadur was
killed and another guard along with four other
employees sustained injuries. Two guns of the
bank guards were taken away by the raiders.

One guard and another employee of the
injured are under medical treatment in a
hospital. Others were discharged after
medical first aid. The hospitalised employees
are stated to be progressing satisfactorily.

While this operation was being conducted
in the Bank premises, the remaining members
of the gang outside exploded hand grenades
and opened fire from their guns to scare away
passersby. Thereafter the entire gang escaped
in the vehicles in which they had come, under
cover of gun fire. The entire operation lasted
about 5 minutes.

The lorry and the station wagon in which
the dacoits came were later found abandoned
at two places near the bank and two bundles of
notes amounting to about Rs. 20,000 in all and
some securities were recovered.

The State Bank has lodged the firs'
information report with the Police and has
arranged for round the clock police pickets in
the Branch premises. One person has been
arrested in connection with the dacoity and
several other persons are being interrogated.
Investigation of the case which has been taken

up by the Detective Department of the Calcutta
Police is proceeding.

SHRI KALYAN ROY: Sir, I rise to ask a
question with a bit of fear and apprehension
because I know there are some sections in the
House who want to utilize every opportunity
to vilify, to slander, to malign, the Government
of West Bengal. Unfortunately looking at the
dacoities and killings taking place there it has
to be admitted that all is not well in the State
of West Bengal. . .

(Interruptions)

SHRI A. P. CHATTERIJEE:

Sir, 1
rise on a point of order . ..
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MR. CHAIRMAN : Yes, whatis your
point of order ?

SHRI A. P. CHATTERJEE: Mr.
Kalyan Roy belonging to the Communist
Party ofIndia ......... {Interruptions) ......... is

a partner in the Government of West Bengal.
His party is a partner in the Uni ted Front
Government of West Bengal. Sir, is he in
order belonging to that party which is a partner
in the United Front in raising this question that
all is not well in the State of West Bengal ?

(Interruptions)

SHRI BHUPESH GUPTA (West
Bengal) : Sir, his point of order is not a very
valid one.

MR. CHAIRMAN : I do not want your
assistance please.

SHRI BHUPESH GUPTA: 1
you, Sir,. ..

MR. CHAIRMAN : No, no. I do not want
your assistance. Please sit down.

SHRI BHUPESH GUPTA : Sir, please
listen to me. AU is not well with me even. I
am suffering from asthma ...

MR. CHAIRMAN: Please sit down, please
sit down. I say there is nothing in this point
of order.

SHRI KALYAN ROY : There is no point
of order.

SHRI BHUPESH GUPTA: All is not Well
with everybody here.

SHRI A. P. CHATTERIJEE: How is it that
there is nothing in this point of order ?

MR. CHAIRMAN : Please do not interrupt.

SHRI RAJNARAIN : All is not well.

SHRI BHUPESH GUPTA: Is all well with

you, Mr. Chairman, Sir? Please tell us whether
all is well with you. No,. ..

MR. CHAIRMAN : Please sit down.

tell

SHRI BHUPESH GUPTA: Therefore, how
can all be well with any State in India?

SHRI KALYAN ROY : I repeat all is not
well with the State of West Bengal. I can only
remind Mr. Chatterjee in the words of

Shakespeare ...
[Interruptions)
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MR. CHAIRMAN : No interruptions,
please. Mr. Roy, come to your question.

SHRI KALYAN ROY : Sir, in view of the
fact that there have been four costly dacoities
in Calcutta, two involving banks, and there has
been a looting of nearly Rs. 12 lakhs, I want to
know whether the Agent of the particular State
Bank approached the Police Commissioner for
protection. That is number one. Number two.
What particular cooperation did he ask for? Is
he also aware that in the name of crushing the
dacoits the Calcutta police in collusion with
certain elements murdered a revolutionary,
whose post-mortem report was not placed
before the public although demanded by a
section of the United Front? Did he also make
enquiries about the number of unlicensed fire-
arms which have been used in Calcutta and in
the colliery belt because, Sir, in Calcutta four
colliery workers were shot and they are still in
hospital ?

SHRI A. P. CHATTERJEE May
rise once again ? The question is the
reported loot of Rs. 4.6 lakhs of the State
Bank of India. It is directed to the Finance
Ministry. Now is the reference to the murder
ofa * * who is called a revo-
lutionary relevant here ? Sir, we are dealing
with this particular question of looting of Rs.
4.6 lakhs. Then why should this question arise?

SHRI BHUPESH GUPTA : Sir, a point of
order. Now Hena Ganguli was murdered. He
was a CPI member who suffered from asthma
and Jawaharlal Nehru along with Mr. Dutt saw
him. I negotiated for his release when the party
was united on behalf of the Communist Party.
Now, Sir, it is unfair that Hena Ganguli's
political part is completely ignored. He took
part in the Quit India Movement. There is no
conviction against him. The Police suspect that
he is * * * Are you to say that Hena Ganguli is
* %k % O

SHRI A. P. CHATTERJEE: Mr. Chairman,
Sir, I know that he is the Chairman of the
Party of Mr. Dange, whose letters to the
British Government I  did not refer to.

SHRI BHUPESH GUPTA: I am not
concerned with that. I want to know, Sir,

whether it is good to call Hena Ganguli  *
* %

*Expunged as ordered by the Chair.
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SHRI A. P. CHATTERIJEE: Mr. Chairman,
I woul< like to tell you. . .

MR. CHAIRMA Nf : Sit down. Why don't
you sit down '

SHRI BHUPESH GUPTA: It is not my
intent ion to er ter into a controversy. All that
I submit io you is, please do not call a man a *
* * when he has not been convicted of * * *
Do not call a man * * * like that. You may
have other grievances against him- Let the
West Bengal Go-ernment do whatever they
like. But the West Bengal Government did not
say tha t he has been convicted of * * *
My felingis. ..

MR. CHAIRMA M : Please sit down, Mr.
Bhupesh Gupt 1.

SHRI BHUPEiH GUPTA : Your Police
Commissione; is acting as a political man.
You call anybody * * *

SHRI A. P. CHATTERIJEE : Of course, 1
would not call anybody * * * but...

SHRI BHUPESH GUPTA: All that I submit
to you il that Hena Ganguli should not be
called a * * * Hena Ganguli having n( t been
convicted of * * * should net be called a * * *
simply because thr Police Commissioner of
the British da™'S has called him a dacoit.

MR. CHAIRMAN : Please sit down.

SHRI A. P. CHATTERIJEE : Why don't
you pull up your own member? It is wrong.

MR. CHAIRMAN : I would like the hon.
Members to confine themselves so far as it is
possibi t within the subject matter of this Call
ng Attent'on Notice, although it is true tl.atyou
cannot mention an incident without the
surrounding circumstances.

AN HON. MEMBER : Yes, yes.

MR. CHAIRMAM : But to mention other
incidents, ac-use other people and so on will
lead to unnecessary complication and fhe time
ol'the House should not betaken on this,
although the surrounding circumstances would
be given by the Members.

**Expunged as ordered by the Chair. 5—2
R. S.J70
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SHRI BHUPESH GUPTA: I rise on a point
of order. "Hena Ganguli was a dacoit"—that
should be expunged.

SHRI M. PURKAYASTHA (Assam): He
was not a dacoit.

WY THACGO : UL UF G2 ATF
AET F ) FAT WAIAT F YW g
& f afz faeft worwatl & famm # ag am
urs 2 fF @l sz w1 3w @ 8§ e
Tt far mar & fow @0 & f5 a7 weAl
%_'(fntarm}lﬁum') iﬁ:ﬁ""r"‘[. TgT T F
AT FTA FT AIET AT @I OE |

SHRI A. P. CHATTERIJEE: This is not a
court of law. Nobody is enquiring here.

o7 TR ¢ AL ATAFCG AT F
fF war wAr g2ar #1 5F 7 oA q9g
97 W T AZEA & T 4 TEAT
93 | a1 A0 wed gdqr AT &)
AT qAAT WA & ) AT T gA9 F Sy
TFET A @ AT o A% W IaR! 9|
qET E FAIE AT Susl #7 SreAwrer
Z0 FH 2 | gW WIaaT § a3 70 § i
gare wiarfaar WA 9 ®1% suw T9
qr | & ¥ 37 Faar 2 et aw o
ATHT TUAA AT Fiww AT F, g A
g1, ITH! AT 9T =T AT qFA 2 | MAZ
AN AET el AT T AT ZW AN
qra & 1 ar = afefeafami § o wemor
v 7 faaga dfas @ fenr e
I o "gzaat &1 fow frar e
INE T g qIAT GET § | IEIA I He-
A#t &1 fre frar foweET aog & 97 w=ar
741 & A% 77 uF Ifag v & 1 ot s=off
7 o wraear w1 g fear @7 faegw
FT & |

SHRI A. P. CHATTERJEE: How cau. a
ruling be given on this ?
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MR. CHAIRMAN : I have already said
that no incident can be dissociated .

SHRI BHUPESH GUPTA: Right.

MR. CHAIRMAN : .. from the surrounding
circumstances and the circumstances in which
the incident took place would be mentioned.
But we have got to ask for clarifications of the
statement made here. This is not a debate and,
therefore, only such matters have to be
mentioned as are necessary as a background
for a question for clarification.

SHRI BHUPESH GUPTA : I did not follow
it. You will consider that the reference to
Hena Ganguli is expunged.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Chairman, Mr. Bhupesh Gupta
has raised a very valid point. On a Calling
Attention Moiion Mr. A. P. Chatterjee has no
right to describe a particular person as * * *,
but according to Mr. Bhupesh Gupla he is a
known revolutionary. To call him * * * is a
very objectionable expression. This should be
expunged from the proceedings. That is No. i.

Number two is, Mr. Chairman, that you
should always take some cognisance of the
behaviour of Mr. A. P.Chatterjee. In one
question he has twice interrupted. Mr. Roy. Is
there any method by which an hon. Member
may be allowed to discharge his duties in the
House ?

SHRI A.P. CHATTERJEE: Do
not parade yourself as the Solomon of this
House. We will not allow that position to be
granted to you.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, any attempt to disturb the
proceedings of the House should not be
allowed.

MR. CHAIRMAN : 1 have already
said ... {Interruptions) Mr. Chatterjee,
do not interrupt please. I am standing.

I have already said that I wiH consider the
question of expunction of the particular word
from the statement made now. That wiH not
be reported until I have considered that
question. So far as the other matter is
concerned, I am asking Mr. Chatterjee not to
interrupt but let the proceedings go on.

***Expunged as ordered by the Chair.
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SHRI S. N. MISHRA (Bihar) : May I make
one submission. Sir? We have been silent
spectators while many things are being said
from the other side of the House, many
interruptions are being made from the other
side of the House. Now, we would be failing in
our duty if we do not bring it to your notice
that we do not get sufficient protection from
the Chair when we are being subjected to
unnecessary interruptions.

MR. CHAIRMAN : Yes, you have every
right to point this out to me.

SHRI A. F. CHATTERIJEE: Sir, [ rise on a
point of order.

MR. CHAIRMAN
point of order ?

SHRI A. P. CHATTERJEE: My point of
order is this: When a particular Member of this
House does not shou! as some other people do
but rises on a specific point of order, can it be
called an interruption which should be
prevented? j want you ruling on this.

What is your

MR. CHAIRMAN : I am not going into
these hypothetical questions: there is no point
of order.

WY TR : FATY) OF AT AIG
HET E | A TFW T FT GEGA T FA8
mgEA £, 0 WaW S W WAl § Fad
#ERA AP OF T TE F FEA TEal
g | # o dto T 71 ag wAw
2z fearf wdigar wa et wwA A
= & ¥, T8 AW § waAae frar
a7 A1 #TT% 37 W F1 Gty 7 fTwr-
AT AT T EA A GAAL ALY g0 | AT
FATA A @ I Av A v Fgrg e
¥ fax sz wem frar man

MR. CHAIRMAN : Please sit down That
matter is over.

-
=
Lrs

St TRRITG AT qTT AT
fi fa stiasrd & wfor @ A1 @

MR. CHAIRMAN : I have already given
my ruling on this. I do not want any further
discussion on this.

ot vwAremer : ZW osmEr E A
A AT @ R, AW AW aE ¥ R
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MR. CHAIF.A AN : I have already stated
that I will consider this question of
expunction. Pease do not delay the business. I
have already given my ruling.

SHRI KALYAN ROY : Sir, the police
said afterwards ihat there is no dacoity
but dacoities are ' aking place. Now I want
to know whethe” the Durvan has been
paid any compensation. Secondly,
have you asked that particular Agent whether
he got my pai'otection from the police,
especially after so many dacoities had taken
plat: and there might be more dacoities aho
with  the help of unlicensed guns?
Interruptions) Then, Sir, what steps are you
going to take in connection with the various
State Bank branches in the i ountry, whether
you are going to take any precautionary
measures ? Are you getting enough protection
from the Police Commissioner who is
spending much more time in race-courses and
protecting the Home Minister of West Bengal
than tack ing the dacoits?

SHRI P. C. SETHI : Sir, I would answer
only the points relating to the Statement. One
question which the Hon. Member has asked is
whether any suitable compensation will be
paid to the guard who has been Kkilled.
Certainly the State Bank would treat the case
with sympathy and suitable compensation will
be given in this case.

Then, Sir, ht has mentioned the amount
of Rs. 12 lakhs. But I may inform the
House that the e were two cases, one
on 2nd April, 1969 and the other 01115th

***Expunged as ordered by the Chair.
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October, igbg. The first case involved Rs. i
,90,000 and the second one involved Rs.
1,12,500.

SHRI KALYAN ROY : Sir, in view of the
two robberies in the Grindlays Bank, did the
Agent of the Calcutta State Bank take extra

protection ? Did he take adequate precautions
?

SHRI S. N. MISHRA: Sir, I .isc
on a point of order ? Now this question
does have law and order implications and
to my mind this question should have
legitimately gone to the Ministry of Home
Affairs. We have again been witness to
this phenomenon in this House that the
question which should legitimately go to
one Ministry is being replied to by another
Ministiy. I  brought this matter to
your notice the other day when I said that
a particular question which should have
properly gone to the Ministry of External
Affairs was transferred to the Ministry
of Home Affairs, and the Home Minister
was not in a position to answer it at all.
Now naturally the hon. Minister of State
Tor Finance says that he is not in a position
to answer some of the questions. I have
sympathies, Mr. Chairman, for the
Minister of State for Finance if he is not able
to answer some questions but you should have
some kind of sympathy for us to that for no
fault of ours wa are being subjected to this
torture, the question is not being answered
which we have asked with all seriousness.
This kind of transfer which is illegitimate must
not be allowed. I would like to have your
direction in this matter. Othewise, these
Calling Attention Motions or other questions
become completely meaningless and futile. I
would like to have your direction with regard
to this matter.

SHRI M. M. DHARIA (Maharashtra):

Mr. Chairman, I would like to submit my
views on the point of order raised by Shri S. N.
Mishra. I  feel that the point of order raised
by Shri S.N." Mishra >, not proper because
if tt is a question of law and order immediately
Mr. Mishra and his other colleagues would say
that this House has no right to consider this
question, it being a local question of law and
order. {Interruption) I am not going to
yield. Please sit down. Let me continue.
You know that very well. So Mr. Chairman
this branch of the State Bank of India being
the concern of the Finance Ministry this issue
can legitimately be raised here and you were
right in admitting the Callin I Attention notice
in the name of the Finan
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[Shri M. M. Dharia] SHRI BHUPESH GUPTA : Let the

Ministry, and I feel that the point raised by
Mr. S. N. Mishra has no validity whatsoever.

SHRI BHUPESH GUPTA: Mr. Chairman,
Sir, I stood up to raise a point of order before
Mr. Dharia. Now let me make these
submissions. My friend, Mr. Arun Prakash
Chatterjee, said that looting is not the portfolio
of the Finance Ministry. {Interruptions) Mr.
Chatterjee is an eminent lawyer. I am coming
to that

MR. CHAIRMAN : This means more time.

SHRI BHUPESH GUPTA: Let me finish,
Sir. I speak things with a little humour. Mr. A.
P. Chatterjee is an eminent lawyer and he
knows better that looting is the protfolio of
dacoits. But the State Bank of India,
fortunately or unfortunately, comes within the
portfolio of the Finance Ministry of this
country and hence it is very valid to address
this Calling-Attention to the Finance Ministry.
We are concerned with the loss of money as a
result of the dacoity committed in the State
Bank, which is under the Ministry of Finance
according to the Union List. Now on account
of the loss of money the Ministry of Finance
has been affected, and the public have been
affected also. Hence, from that angle this has
been raised. We do not consider it to be a law
and order problem. Some people may make out
that law and o'der has broken down in West
Bengal completely. I do not agree at all. My
friend has got a liking for Mr. Chavan and he
would like him to answer. But Mr. Chavan is a
cleverer man than he is.

SHRI S. N. MrSHRA : | know.

SHRI LOKANATH MISRA (Orissa) : On
this point of order I want to have my say.

MR. CHAIRMAN : You also.

SHRI LOKANATH MISRA : Yes, Sir.
Since you have allowed other people to speak,
you will please allow me also to speak.

MR. CHAIRMAN At this rate the
Calling-Attention may take two days.

SHRI LOKANATH MISRA : If you want

Minister for family Planning reply to this
Calling-Attention. I am ready for it let this
controversy be settled that way.

SHRI LOKANATH MISRA : Sir, as a
matter of procedure I would submit that, in
cases of points of order, if you allow only the
gentlemen who raise the points of order and
not allow anybody else to follow them on the
same points of order, then nobody would have
any grievance. But, after that, if you allow one
or two more and allow no more, then it would
naturally give rise to a grievance.

MR. CHAIRMAN : Should there not be a
reasonable limit to this ?

SHRI LOKANATH MISRA : Yes, Sir,
there must be a reasonable limit. But here. .

MR. CHAIRMAN : All right, now you say
whatever you want to.

SHRI LOKANATH MISRA: Now, Sir. the
point raised by Mr. S. N. Mishra regarding this
question being put to the Finance Ministry
may not be quite relevant here, because it is
collective responsibility. The Prime Minister
may take the position and say that it is
collective responsibility and "I might ask
either Mr. Chavan or Mr. Sethi to reply to it."
But the point here is this; whosoever replies,
you as the custodian of the House, Sir, should
see that the Minister replying replies fully to
whatever relevant questions are put by the
Members of the House. There are two points
involved here. One is relating to Finance and
the other is relating to Home Affairs. There
has been made a remark that there is the law
and order situation also involved along with
this loss of money from the State Bank of
India. Between them, Sir, the/ might decide
who is going to reply to the questions put on
these two points, and whosoever replies, he
must give full and convincing replies.

MR. CHAIRMAN : Yes, I follow it.

SHRI LOKANATH MISRA : You must
ensure it to us. It is not a question of your
following it, Sir; no useful purpose would be
served by your following what I say. We must
be assured that we shall get the replies that our
questions deserve, the questions that would be
put. If that is ensured, then there will be
absolutely no grievance from this side.
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MR. CHAIRMA : 1 made some
observations on th I question a few days ago. |
have called fc r information and I am
examining the matter, and at the present
moment I do not think that an occasion has
arisen when i can be said that the Minister has
not b< en able to give replies fully.

SHRI S. N. MISHRA : But he was not in a
position to an (wer fully.

MR. CHAIRMAN Every Minister,
however fully equipped, may make a remark
like this. However fully equipped, it does not
mean hat the Ministers become omniscient,
but the question is whether he is reasc laY.y
giving answers to the questions put to him.

SHRI S. N. MISHRA : He is not.

MR. CHAIRMAN : That is what I have to
decide.

SHRI A. P. CHATTERJEE : Th" portfolio
of Mr. Chavan cannot be taken away like this
in this matter. Is it not an insult to you, ML
Chavan ? You must defend your Minist y.

SHRI A. G. KULKARNI (Maharashtra) :
Sir, may I know from the Prime Minister
whether he dacoity mentioned by the previous
sj eaker, the hon. Mr. Kalyan Roy, . . .

SHRI A. P. CHATTERIJEE : He has
become 'honourabl;' to you ?
SHRI A. G. KULKARNI All are

honourable to me. Now are you not inter-
rupting me ?

MR. CHAIRMAN : Mr. Chatterjee you
have got a coriplaint on that score?

SHR I A. G. KULKARNI : If he does not
want to be called honourable, I am not going
to ca!' him honourable. If he is not hon. why
should I call him honourable ?

(Interruptions)
MR. CHAIRMAN : Now will you all allow
the business io go on ?

SHRI A.G. KULKARNI :Heisa
follower of Mao. So. ..

MR. CHAIRMAN : Mr.
need not dilati on this please.

Kulkarni, ou

[16 DEC. 1969]

to a matter of urget 4328
public importance
SHRI A. G. KULKARNI : Why is he

interferring when I am speaking, Sir ? You
please ask him to keep quiet, Sir. I am
addressing you only, not anybody else.

Through you, Sir, I want to know from the
Prime Minister whether the dacoities men-
tioned by the previous speaker, my hon col-
league, Mr. Kalyan Roy, . . . (Interruptions)
Sir, I would ignore him now.

Sir, I would specifically put it to the Prime
Minister that since this dacoity involves some
financial loss, some anxiety must be there all
round. But there is some other angle also to
this, the side effects. Is the Prime Minister
aware that the community and the country
look aghast and feel insecure at such things
taking place in Bengal, particularly in Calcutta
9

(Interruptions)

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Only in Bengal ? The day before
yesterday a young girl was murdered in a I
Class compartment in Maharashtra. But you
feel that the life of the girl is nothing. For you
lakhs of rupees are important.

SHRI A. G. KULKARNI : I want to know
whether the Prime Minster is aware of the
apprehensions of most of the people of the
countiy, particularly when Mr. Aloy
Mukherjee, Chief Minister of West Bengal,
has stated that the United Front would not
have been voted to power if people would
have known that every four clays one man
from the opposition will be killed.

SHRI BHUPESH GUPTA : On a point of
order, Sir. Should Maharashtra interfere in the
internal affairs of West Bengal ?

SHRI A. P. CHATTERIJEE : With their
Shiv Sena background.

SHRI A. G. KULKARNI : It is
Chief Minister AJoy Mukherjee's statement
that the United Front would not have been
voted to power in West Bengal had they
known that every four days they will kill one
from the opposition side.

MR. CHAIRMAN : Now please put your
question.

SHRI A. G. KULKARNI : It is the side
effects of the UF, Sir. Will not the police
offiicials there be demoralized by
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their being asked not to interfere with the gheraos
taking place there ? That is what I want to know.
Will the Prime Minister and the Minister of Finance
first assure the people of this country in regard to
their security problem ? Will they now post the
military in all the banks, in all the branches of the
State Bank in Calcutta, because the avowed intention
of Mr. Jyoti Basu in encouraging these raids on
banks is to take more money for his party? Is the
Prime Minister aware of this also?

SHRI A. P. CHATTERIJEE : On a point of order,
Sir. Here on the floor of this House I am raising a
serious point of order. On the floor of this very
House Mr. Kulkarni has made an allegation against
the Deputy Chief Minister of West Bengal that he is
having this money looted in order that his party may
profit by it. These words must be expunged and they
cannot be allowed to go on record.

SHRI BHUPESH GUPTA : This is not right; he
has no right to say all these things. I strongly
protest against this.

{Interruptions)

Sir, sometimes my Maharashtra friends are off the
balance. Mr. Kulkarni should express regret.

SHRI K. P. SUBRAMANIA MENON : It is very
wrong.

SHRI A. P. CHATTERIJEE : He must withdraw.
MR. CHAIRMAN : One by one please.

SHRI A. G. KULKARNI : Sir, may I say this ?

(Interruptions)
MR. CHAIRMAN : I will call you.

SHRI BHUPESH GUPTA: Sir, Mr. Kulkarni
should withdraw. This is not a matter to be left at
that. Mr. Kulkarni should either withdraw or it
should be expunged.

SHRI A. G. KULKARNI : Sir, I am withdrawing
that if his feeling is hurt by that. The main thing was
the political implication of a political party killing
members of other political parties. Sir, it is necessary
that the military must be placed at the State Bank of
India offices in West Bengal.

[RATYA SABHA]

lo a matter oj urgent 4330

public importance

SHRI BHUPESH GUPTA : Sir, what about your
ruling? Has the word been withdrawn? Has the
charge against Mr. Jyoti Basu been withdrawn ?

MR. CHAIRMAN : He has withdrawn those
remarks;  that should be enough.

SHRI BHUPESH GUPTA: That was the most
scurrilous charge in  the world.

sf; TR ¢ AfTe, WO saedt
Fr g & fr am arf G sgaear W
o @ & daw Fr A awe
fredy welt & ag g 420 0@ aFa &
AT T THIT &1 ThAT F7 §ae Py Tl-
dfrw geor & & o far aefas arEf
& for o@ w0 7 qz gf 2 ) @ AW
S § @ 1930, 1932 H  wTEI
FIT g 41, 4 9T ag ATy @A 21

MR. CHAIRMAN : Now, please sit down.

W TEAREN ¢ ST FATA qIEE
qrgr gfr 1| ag g dfae qigwe A6
aqreT § Wifs  gaTe ST | A1 awarl
& 1 gure fam wgw oifor 7 6 9rer
gomer &% faar sl oft 1 fF faggr
FL a1 gATe o o o 7 | F7r o
qrzw fafreex wgg @ @ @1 72, @
g warfad g1 T | W oawr A8 9%
sifgae wraan g f fomr @ & =dfaai
UG TR B T 1
AT F€ | AT FAl ST FT TW gAG H

g f& it g9 @wa qomETd &=
ga% g9 ¥ gm fawmr ¢ wafan
FARRY A

,’_‘ﬁ ol
r':/:‘l
J‘?“I

st awrafa : 98 @ 999 grearafera
AT ¢ | i fager & fEar g
ST FT TZ FATA ATAAT AT F STH 2T

SHRI BHUPESH GUPTA : Sir, I want your

ruling. As far as I am concerned I  was charged
with dacoity at the
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age of 15. Here, Sir, any question can be asked but
an allegation was made here which is to say the 1
ast...

MR. CHAIRMAN : How does the question arise
when he has withdrawn ? Mr. Sethi, you novi
answer Mr. Kulkarni's question.

SHRI P. C. SETHI : Mr. Kulkarni has aksed
whether 1 lilitary troops are going to be posted in
the banks. That is nol feasible. As far as this
particular branch is concerned, the ] olice pickets
are there. Sir, every bank h is got its own armed
guard arrangement and the banks are being looked
after by those armed guards.

SHRI MULKA GOVINDA REDDY (Mysore) :
Sir, the Minister of State for Finance has not
answered some of the questions put by Mr.
Kalyan Roy. He had asked, and I would also like to
ask, whether the State Bank of India Agent had
asked the ~ Commissioner of Police ior affording
protection  for the property of the bank and whether
the Commissioner of Police did give ,ny protection.
In view of the fact that 1 twiessness is prevailing
in tha t State of W est Bengal-—many times we have
discussed this question—and also in view of ihe fact
hat the Bangla Congress is continuing its a jitation
and Satyagraha ' against the lawle: sness that is
prevailing in  West Bengal, what steps wo:ikl the
Government of India take to deal with this
situation in West Bengal ?  Sir, it may not be
possible for the Minister of State for Finance to
answer this question but the Home Minister
who is here, should supplemeiv the answer.

SHRI P. C. SETHI : As far as the Secretary or
Treasurer having met the Commissioner of Police is
concerned, he did meet both the (lommissioner of
Police and the Home Secretary. . .

SHRI KALYAN ROY : When ?

SHRI P. C. SETHI : . . .on 14th December, 1969
and he asked them to look after the matter and
proceed firmly so that the culprits may be
apprehended.

SHRI BANKA BEHARY DAS (Orissa): The
Minister will agree with me that there is a se-ise of
inseci rity of life and property in West Bengal . . .
(interruptions).. .because there is a difference of
opinion about the definition of a 'revolutionary' and a
'dacoit' . May I know from the Minister what steps he
is going to take to safeguard
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the interests of the depositors and also the securities
in all the branches of the State Bank of India and
other banks that are being opened in the small towns
and other places not only in West Bengal but in
other States also ? May I know whether the banks
are thinking of shifting the documents to the main
centres of the banks instead of keeping them in the
different small branches all over so that those
documents may be secure ?

There is some allegation that there might be some
political motive behind this dacoity and it is possible
in West Bengal. I am not accusing any party.

SHRIK. P. SUBRAMANIA MENON: You are
discrediting the Government of West Bengal.

SHRI BANKA BEHARY DAS: It is not a
question of discrediting the Government because the
hon. Member knows very well what the Chief
Minister said about the molestation of women.

MR. CHAIRMAN : Where is the question of
molestation of women in this ?

SHRI A. P. CHATTERIJEE : The Commission of
Inquiry into the Rabindra Sarobar incidents has said
in the Report that this allegation is false and that
false evidence has been put in to show that women
have been molested. The women of Bengal are quite
brave enough to protect themselves. They are not
womer of the type Mr. Banka Behary Das knows.

{Interruptions)

SHRI BANKA BEHARY DAS: Mr-Chairman,
they may not be women of Orissa, I agree.

MR. CHAIRMAN :
matters.

These are all irrelevant

SHRI BANKA BEHARY DAS : What I am saying
is you will have to depend upon the Police
Commissioner and the District Magistrates for the
security of these banks, but the Chief Minister
himself has said that he cannot rely upon the law and
order administration because in the case of
molestation of women the District Magistrate came
to him and told him that e has been advised not to .

SHRI A. P. CHATTERIJEE : How
does this arise out of this question? In
1 that case Ishall have to explain that the
1 land and Revenue Minister has said that
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that particular woman was set up and sLe was
molested only by her mother-in-law. She was
deliberately set up by people like Mr. Banka
Behary Das.

(Interruptions)

SHRI BANKA BEHARY DAS : Tam
not concerned with anybody else's statement. [
am concerned with the statement of the Chief
Minister.

SHRI A. P. CHATTERIJEE : W° cannot
allow women to be made political counters by
people like Mr. Banka Behary Das.

SHRI MULKA GOVINDA REDDY : If the
Chief Minister's statement has to be referred,
there should be no objection.

SHRI BANKA BEHARY DAS: Sir, how
can I help if revolutionaries become dacoits in
this hall ?

(Interruptions)
MR. CHAIRMAN : You ask your question.

SHRI BANKA BEHARY DAS: You just
hear me. If I say something irrelevant you can
check me but I do not want to surrender that
right to check and stop me to any oiher hon.
Member of this House.

Now, Mr. Sethi himself must feel secure
about his own banks. He should himself feel
secure as far as the branches of the State Bank
of India are concerned. What special
precautions is the Government going to take
knowing full well the situation in West Bengal
to see that the money of the State Bank of India
and of other banks is properly secure including
the securities with them ? May I know whether
he is evolving any new regulations and rules to
see that, wherever there is lack of law and order
to such an extent that it can deteriorate to
become a fairy land of hooligans and gangsters,
the State Bank branches are properly secured ?

SHRI P. C. SETHI : As far as the security of
the money is concerned, it is not only the State
Bank but the other nationalised and other banks
also are concerned. We are interested in the
security of the deposits ol all the banks and to
the extent possible the banks themselves do
keep armed guards, etc. As regards the general
question of law and order, certainly we will
have to depend upon the St ate Government and
the facilities provided by them.

[RATYA SABHA]
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SHRI K. C. PANDA (Orissa) : It is reported
in the papers that on that day there was the
cricket test match in Calcutta and thousands of
policemen were diverted from the regular places
to the cricket match. In spite of all this a cons-
table confronted the driver took the licence of
the driver of the so-called truck which was
engaged in this dacoity and the driving licence
was still with the constable when he fled away.
Will the Minister of Finance please let me know
if he has got any information about the ante-
cedents of the so-called driver who was driving
the truck? The employees of especially the
State Bank of India, which i was nationalised
long ago, almost all of them, have had to pay a
certain amount as security, out of their meagre
salary, by snatching it from the mouth of their
children. At least they felt secure when they
were inside the bank so far as their personal
security and lives were concerned. Here it is
found that one has been killed and so many have
been injured and the entire staff feel insecure.
Will the Minister assure this House how the
employees of the nationalised banks in future
will feel secure in view of the insecurity
prevailing especially in West Bengal due to
raids, dacoities and all that ? Also, today in the
paper there is also another incident, but I am not
referring to it in the House. Near about Asansol
about a lakh of rupees were with the cashier. He
was robbed by gangsters and the workers saved
the money.

SHRI P. C. SETHI : As I have stated, only
one person has been arrested so far and the
investigation and interrogation are in progress.
I have no information about the lorry driver.

SHRI SUNDAR MANI PATEL(Orissa): 1
would like to know at what particular time the
police got the information about the incident
and at what time the police arrived at the spot.

SHRI P. C. SETHI : I have not got the
details with me. About the arrival of the police
at what time, I do not have the details.

[Hon. Members stood u/> ]

MR. CHAIRMAN Shrimati Lalitha
Rajagopalan.
st mATata



SHRI P. C. MITRA (Bihar) : This is a
specific question. I think that the police had
delayed in coming there and, therefore, the
Minister should have come prepared with the
nnswer.

MR. CHAIRS IAN : All right.

SHRIMATI YASHODA REDDY
(Andhra Pradesl.) : The hon. Minister has not
given a a itisfactory and reasonable answer.
Here is 1 simple, straightforward and an
absolutely essential question which was asked
by a Member. When did the police get the
information of this dacoity and when did they
arrive? Even if he was not a Mini'ter, this
information he should have got and he says T
do not know'.

SHRI LOKANATH MISRA : There is an
important point arising out of this. . .

SHRIMATI LALITHA (RAJAGOPA-LAN)
(Tamil Nadu) : Mr. Chairman, on a point of
order. Y<u called my name.

MR. CHAIRMAN : There is a point of
order.

SHRI LORA MATH MISRA : I have to rise
on a po nt of order. I would like to know from
thi hon. Minister whether his Branch Manager
in Calcutta of the State Bank of India is
satisfied that the police came to the spot on
information or intimation immediately and that
he has nothing to complain. Can he say that ?
He does not have to say : Ask the police
official about it. Is tht Manager of the State
Bank in Calcutta satisfied and has he stated in
the report which he has submitted to the
Mini'ter that the police immediately came ?

MR. CHAIR MAN : I have not called you.
You are pitting a question.

SHRI LOKANATH MISRA : That was the
questio .
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submission. I am coming back again to the
same point that we are struggling with the
same handicap, the inability of the Minister to
answer questions in the vital dimensions in
which they must be answered and the law and
order aspect of the matter, I must assert, is of
vital dimension.

SHRI BHUPESH GUPTA: Law and
order is not a question for this House. It is for
the West Bengal Assembly. Here is a question
of bank robbery and you biing in law and
order to malign the West Bengal Government.
We are not going to put up with it.

MR. CHAIRMAN : Arc you {going to let us
proceed with the business? How do we know
all this? 1 have already told you that I am
examining this question of transfer from one
Ministry to another. {Interruption) Please
listen. So far as the question of adequacy of
answers is concerned, that will depend upon
each particular case. Please, we have to
remember that this is Calling Attention to a
matter of urgent public importance and this
comes suddenly. As I have said, it takes some
time before full information is received. If it
had been a case of debate for a case of question
that would stand apart. The information which
he has received he has already supplied either
in response to questions put for clarification or
in the statement already made. If it is a matter
of detail, at what time was the police
information report made and so on, he
expressed his inability.

(Interruptions)

SHRI LOKANATH MISRA : There has
been a report submitted by the State Bank
Manager . . .

MR. CHAIRMAN : Now, please listen to
him.

SHRI P. C. SETHI : I would like to submi t
that a traffic pol ice constable heard these
shots in the Russell Street and he immediately
informed the police station and immediately
on receipt of the information the police
proceeded to the spot and also started chasing
the lorry and the other vehicle.

SHRI SUNDAR MANI PATEL: I wanted
to know at what particular time the police
arrived. . .
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MR. CHAIRMAN He says 'imme-
iiately'. Then, you say particular time.
Then, you say minutes, etc. No. This is
enough. Shrimati Lalitha (Rajagopalan).

SHRIMATI LALITHA (RAJAGO-
PALAN) : Mr. Chairman, at the outset I
would also like to associate myself with Mt.
S. N. Mishra in saying that this is not a
question only of the Finance Ministry. It is
a question for the Ministry of Home Affairs
also and for his information I may say! hat I
had given the calling attention notice only
to the Minister of Home Affairs. Of course,
I understand that as far as the State Bank is
concerned, it is for the Finance Ministry. As
far as the money is concerned, it is for the
Finance Ministry, but once a robbery is
committed, it comes under the police. So,
it cannot be . . .

MR. CHAIRMAN : That is your view.

SHRIMATI LALITHA (RAJAGO-
PALAN) : It is a collective responsibility.

MR. CHAIRMAN
your question.

Now, please put

SHRIMATI LALITHA (RAJAGO-
PALAN) : In fact, I have prepared my
question only believing that it is going to be
put under the Ministry of Home Affairs. I
saw a news Item . . .

MR. CHAIRMAN
question.

Please put your

SHRIMATI LALITHA (RAJAGO-
PALAN) : Today'- news item says that the
West Bengal Government has sent to the
Union Home Ministry a detailed report on
Friday's daylight robbery in a branch of the
State Bank of India in Central Calcutta.
Giving this information to newsmen the
Deputy Chief Minister, Shri Jyoti Basu, has
said that the political affiliation of the person
arrested in connection with the robbery was
not known. Mr. Chairman, I would like you
to decide whether it is under the Horn:
Ministry or the Finance Ministry because
this is a very important detail, and when a

question is answered by the Finance
Ministiy . . .
MR. CHAIRMAN You put your
on.
SHRIMATI LALITHA (RAJAGO-

PALAN) : Mr. Chairman, you allowed so
many Members to speak so many things.
Will you please allow me two minutes?
This question is answered by the Finance
Minister. I am prepared to agree to that.

[RATYA SABHA]
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But when the Finance Minister says that it
is the collective responsibility of the
Ministiy of Home Affairs and the Ministry
of Finance, the Finance Minister as far as
possible should collect the information. The
Home Minister also should supplement the
answers, whichever are given. You cannot
bifurcate the robbery from the money that is
taken. You have to give a direction to the
Government that whenever a question of
this kind comes, both the Ministers should
answer the question, or if only one Minister
partially gives information to the House, in
that case the other Minister should also
supplement it some time or other. At the
same time 1 would like to know from the
Finance Minister this. According to the
statement already made in the Lok Sabha,
which was repeated here, the robbery
episode lasted only five minutes. In five
minutes if they could create so much
havoc—he says that the bank is guarded
only by the guards, that they cannot provide
anything special. 1 would like to know from
the point of view how they arc going to
protect the interests of the employees in the
bank as well as the depositors as well as the
public in not getting panicky about the
whole matter, and in what measure they are
going to see that more strict security guards
are posted in the respective State Banks of
different parts of the country so that this
kind of robbery will not occur again.

SHRI P. C. SETHI
answered this question.

I have already

SHRI A. D. MANI (Madhya Pradesh):
May I ask the Prime Minister whether in
view of the uncertain law and order
situation in West Bengal and in view . . .

SHRI A. P. CHATTERJEE: On the fixed
schedule of the House the House cannot sit
after i o'clock.

MR. CHAIRMAN : No, no. Please sit
down.

= TRACET : AH, To dlo FZWT
7 aga & 3faa #7711 T 9% wI
¥ Az ®7 exgear £, w7 afz FUv auedr
¢ f¥ oF 97 7 (ard 2) & e
SHET HUIA F9F 27 35 A1 419 437 F
9% @ FF 9@ a541 A1gAr & A1 7@ 6T sy
HTAY TIOT =FT FT LAY g wrTw A
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MR. CHAIR .JAN : What is the pleasure of
the I ouse ? Does the House want to continue
and finish the item ?

HON. MEMBERS: Yes.

SHRI A. P. CHATTERIJEE : On a point of
order. We must close the subject. Everything is
tojsy turvy. The Minister of State of Finance is
replying to questions . . .

MR. CHAIRMAN : There is no point of
order.

SHRI BHUPUSH GUPTA : I can
understand Mr.  Chatterjee . . .
MR. CHAIRMAN Please do not

understand anytl ing. Sit down.

SHRI JAGDISH CHANDRA DIKSHIT
(Uttar Pradesh): Yesterday, Mr. Rajnarain
raised the point that the House could not be.
continued by Any time after the specified time
was over. He wanted adjournment of the House
and it was adjourned. Therefore, this suggest
:on comes at five minutes pa>' i, attracted by
the same ruling.

MR. CHAIRMAN : There is no question of
ruling . . .

w1 TIRATIaN - @i Zifaa §7 quar
#fao, awe aft quas & gmad F
|
MR. CHAIRMAN : The House has agreed
to continuation.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : of this Cilling Attention only.

MR. CHAIR VIAN : I have taken the sense
of th H<is<.

SHRI A. D. MANI : May I ask the Prime
Minister whether, in view of the faci that many
robberies had taken place in Calcutta and the
culprits have not been apprehended,
Covernment would ask the Home Ministry to
insist on the posting of the Central Res trve
Police to safeguard the nationalised banks so
that the depositors' money may be safeguarded
? May I ask further wheih;-; apart from any
investigation that the State Government may be
conducting in this matter the Central
Intelligence Bu eau is also conducting an
investigation because this is a matter
concerning the State Bank ?

SHRI P. C SETHI : As far as this particular
case is concerned, according to my
information the State Home Minister
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Shri Jyoti Basu, is said to have given an
assurance that all possible effort Would be
made to apprehend the culprits. With regard
to the other suggestion which the hon.
Member has made, we shall examine the
feasibi 1 ity of't hat proposal.

sfiadt faqmdt aaadt (Fomia)
wamfs wEEy, @aF R F WA A
mgwa § 1 faedsr TemmmT § 33
fr 7z 2w fenrdiiz «1 s =rfg o
T 3gT ez faan € e s A
¥ ey wE fad gu, ag Faa g % wAfa
T o @ & avfe AT A1 g g AT
fam aréy ¥ org avd 4 Iaw fafew wg-
frez aff dmw sz & fdw @ o
g 1A gw ard s anga 2 fe oo
TEAT ¥r ATATIT WAT £ | WL
fafiqa wa 8 fr 7z fawg 97 fawmr &
weafea & 1 fae o, esae wETEw, STy
I 8§ OF W FEAT ATZATE | W
Hat qEry 4g Fargn fr o 2z § ag
drarft ghAY § @te s ag Al sEAY
2 a1 @z ard wrAwT( g gw o fr o
2 wifm vz T § Pt G &
F1 3 @t F1 72 ¥ wHAT wifaw g, AT
%1 s zwe oF el § g
faar gon & fr = @A aive faa
Fud — @ a7g ¥ w9 il A Aw
qfq a1 ®1w ¥ deaw ¥ wmaear I
wk & ; e afx ag A 0 3 At
AT o & faae g Y

st dto Yo BT : THET IATH & TH
) W@ A% Wi @V #1 AT 8
32 ®vE AR £ ) @ T gEE w oA A
za T F% awa § B e ford gfas
F fadem w1 g fFm A ) wEv
aF AFT ¥ W=T AEX AT AAT &, T
g mEy @ § )

Wt T @ 9gA AT # AT o dyo
w=oft & qwar g fr & T Qg a1 7@
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ot warefa @ o wo dro wesli fafa-
AR |

st v : & o g fr 3w
Fw &, wfad & vo dro Wil & qw <@r
g & ao qu

st awraf® : mo s =fmo

SHRI A. P. CHATTERIJEE: Will he give
me a carte blanche ? If T say 'no' will Mr.
Rajnarain agree to sit down ?

HY TSATTRA : qwT 7 A FF Ar
4% ATIAT | 49 o G0 FZ3AT AT T80T
¢ f & wo7 a5 wfad & 9w 9@ @
g | T JTHTT A TH AT AT FE AA-
F &1t 2 ¥ St anfoat wf Ff @
T F T WY AEw w7 b AT 9w
aarfedi § Fw od mwdt fasft & o
et radtlas == 1 avawa § i o
fast & a1 39 "9 ¥ qvFT AW F;@w
FHATN T A E? T 9w a2 & R
F HTFT T a1T F1 A7 w5z FHA—
ATATT 7 #q: §7 4 w1 Faa Fur fe
2 997 HIT gAY F whT § f A
fat ot 4t faaid avai # w0 4
—fw arafewt F w9 § =7 a7 92
ATt & ot Ay G2v A vwr & R 2z iw
# Sl F® gt Ay vy 7f ¥ 9y aw
T 2 3% frowon & fa7 92 e
T F7F A1 @ 2 ? A A o g
a1 997 a7 2 & vy w97 w7 o #0
wvw A s g wgme i
am agite ag aga & T v 2
99 T T A AT IH 9T qH F
a1 w1 faiy spEear g aF F Az agr
a7 741 TE 7 Y w17 wré i s
7 & fag &% F o foedar afawrd
arr § 3 g F gfaw sfaemfai a
% faar a1, §9% F21 91 | T AW F
S AT AT AT F TH UTF T T
T Ffawrr g |
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st wwmfa : oF & FEa T F1 A
q@T B 48 AT g9 Afad |

st TR ;A Fa & At go 9o

S TARES T AT FE TR
g7

=Yt dto dto ST : FTT F WA FT FAA
g | ey § 4 7 ? wqewm wEEw,
ZAT AAFETY & FAAT WA =@z a7
F ST F "ETOrE F A=TAT AT 2

MR. CHAIRMAN : No, no. Please do not
take time on that.

sft wrstomer @ saw AT AT GfaET
7 2 @ F FaE 98 TeAr awEa g i
FAT ALHFTT BT TH ATA AT wra 2
aa foa &0 7 =ifeat 21 @ &, fom 2w
¥z g oy 2, e 2 & et &
A & A o v A g A Wz @ A
2, IA qUIA AL, I, THL AT FHET
¥, IT FT A FL AT AT GAT AT AT AAT
F fadi § Fw siav a1 wAr § o7 A
QQCﬂ‘oﬂEﬁWﬁﬁwmﬁﬁﬁ
& 7z afrw &, 7z wfgda 8, favg &t
anfra ¥ Afzdrar 2 & T aomT &0
&7 WA 9ua A7 AA A A F g
AT FY, HeAHE F1, A1 aw iy
Fmar | wfgefvs wzad 9z Wr § 1 ¥
F ATy § 7 AT AS A fae #7 wE
2 5 At T & A FeArsl & e g
% A & owrg 7

SHRI P. C. SETHI : The hon. Member has
asked whether these persons who came there
car/ied any liteiature or any other article which
gave an indication about their party affiliation.
As far as the . . .
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% AEE AR FH T TEL TH T
2, @fe 4% a0 e Hag o a8 o
T4 | 9g a9 /9 & fF o avdy sy o
IH 9T WA HE AN FAT 97T, fFA A
AT #T @E N @R o FY, 98
drt wfeat oz &t @ 2 | The Home

Minister says to me that some pamphlets. | |

q UHATEN : IT & FET A IS
qrar T g 7

At gawfa @ ow mied & st 79
qrar o g !

=Y dto Hto Jet : wrfeal § szw 7=,
AIFTEH @ ST 97 99 ™ 8 |

WY THRATHY . HqTA TARTL AT B
fe 0 md § o 3o o= o &

SHRIA. P. CHATTERJEE : On a point
of order.

MR. CHAIRMAN : No, no. Thereis
no point of order. It is open to any
Minister . . .

SHRI A. P. CH \TTERIJEE : He cannot say
that the Home Vtinister says.

&Y TSHEEAN : AT ATF ATEC |
# AT Qo dro wzall arga ¥ fAazw T
wget g 7 ®iamga g 5 ogw € A
qTFL | F IT AN IH ATEE ATE ATST F
BT GHSATAT ATgaT & 1 AT & fqaaw
F% @1 § & agr 9w a W&l o fawe-
uTA § @1 fora weet &1 997 Zare fae
HAT ST 31 F 599 § 99 T IAT AT
v wdr off ¥ feqard & spawdar w0

SHRI P. C. SETHI : Some leaflets were
also found in the vehicles. As far as the other

things are c.Hicerned.. 1 have already
answered them.

SHRI M. P. BHARGAVA (Uttar Pradesh) :
I woul i like to know from the hon. Minister
whether the ownership of the vehicles used
has been found out. If it has not been found
out. I will request the Minister to make
enquiries from the West Bengal
Government and make a
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statement as to the ownership of the vehicles

used, in whose name the vehicle were
registered.

SHRI P. C. SETHI This is being
investigated into.

DR. DEBIPRASAD CHATTO-

PADHYAYA (West Bengal) : Sir, I feel that
the Home Minister of West Bengal has been
unnecessarily accused because he is not
always unkind; he is only unkind to the
Congress Party and to some constituents of
the United Front. But he is very kind and even
liberal to some people, the breakers of law and
the breakers of the Constitution. And I feel
sympathy for that Home Minister who is
being accused here persistently of rigidity. He
is not always rigid. He is sometimes very kind
to the dacoits who raid the banks.

MR. CHAIRMAN
question now.

Please put your

DR. DEBIPRASAD CHATTOPA-
DHYAYA : I am coming to the question. Sir,
you are very kind to some people who are
very vocal. I may straightway put some
related matter and circumstantial issues. I am
only raising some circumstantial issues
integrally connected. . . .

MR. CHAIRMAN : Please put your
question. {Interruptions ) Please do not
interrupt him.

DR. DEBIPRASAD CHATTOPA-
DHYAYA : Robbery is a very serious thing.
In itself it would not be so serious but for th"
fact that here it is a series and the series is
very long. Already four elements are in the
series. How many there will be coming in the
series in the future, we do not know. In
Gopiballabh-pur in Debra, two Naxalite-
infested thanas in Midnaporc, some 14 people
have already been killed and the benevolent
Home Minister of West Bengal has picked up
some workers of the constituents of the United
Front from that District. Having that in view,
the robbery question assumes a special
significance.

MR. CHAIRMAN :
please.

Put your question,

DR. DEBIPRASAD CHATTOPA-
DHYAYA : That is the question I am coming
to. By presenting the significance and the
background, I am coming to the question
which is—is it a fact that some Naxalite
papers have been distributed by
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the dacoits? This is the first question.
Secondly, is it a fact that the arrested man has
some definite connection not disclosed by the
police as yet? You have already heard and you
know that the police are in the fold or in the
pocket of the West Bengal Home Minister. So
it seems that man has a definite connection
with a particular partner of the United Front
Government. Thirdly, is the hon. Minister
aware of the report that the dacoits raised also
Pro-U.F. slogans while raiding the bank
premises? My first question and the third
question might seem inconsistent. But it is not
so. The distribution of Naxalite literature and
at the same time raising party slogans.. .

MR. CHAIRMAN : Have you finished?

DR. DEBIPRASAD CHATTOPA-
DHYAYA : And the fourth question is: Can
the hon. Minister confirm the hypothesis that
the distribution of Naxalite leaflets by the
dacoits was precisely intended only to
smokescreen their affiliation to some
adventurist and romantic elements in the
United  Front  Government itself ?
[Interruptions] The issue is serious, not a
matter of interruption. I do not like that sort of
interruption.

MR. CHAIRMAN : Please finish your

[RAJYA SABHA]

question.

DR. DEBIPRASAD CHATTOPA-
DHYAYA : This situation .. .

SHRI A. P. CHATTERJEE: Three

questions he has already put and now comes
the fourth question.

DR. DEBIPRASAD
DHYAYA: When Mr.
without raising even a question,
more of time, |

CHATTOPA-
Chatterjee,

has taken
can take some time.

The fifth question is very serious because
now that the banks have been nationalised, the
safety and security of not only the depositors
but also the employees rests now squarely in
the hands of the Government. So I raise a fifth
question. What concrete measures the
Government propose to take to provide
security to the bank employees whose life is
now in danger because of the self disinte-
grating role of the United Front Government in
West Bengal ? In the context of that bad, self-
defeating politics in West Bengal, may I know,
Sir, what security the Central Government
propose to provide to the bank employees and
the depositors?

° limate of self-confidence is to be created
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Is your question

DR. DEBIPRASAD CHATTO'
PADHYAYA : Self-confidence should be
restored.

SHRI P. C. SETHI : As far as political
affiliation of the person who has been arrested
is concerned, according to the information
received by us from the State Government, he
is not connected with any political party. But
this thing could not be positively said unless
the investigations are complete. Similarly, as
far as details are concerned, they are being
examined. Investigation is in progress as to
whether they are connected with some
political party or not. With regard to the
general question of security, I have already
answered.

ot fadwa aat : A, o 9f e A
S 99, § UF sEedT §1 9V T
TEAT E | AT AR W 99T 97 2
A1 Ffaq w3wA Aifm gz g ms @
fad fomr ar. '

it swrafa : a7 =Eear 97 & 75 2w
FAAT AEA F ) X FE wAT w7 w7

oft frewm wwf - 45 sufam 72 som
fw. ..

Wt mawfa o owir s sfEe
0F aft wfaw q@ v wm
( Intersuplion) & 30 sH4T ¥g WIE faz
HIT FTLATT TNl 9% 7 590 397 & 7%
FTIAE ‘

st o aat © g=wn, 47 oa@ F wEy
WA A A A A g o a
g 7z Fa fr ofqs § o owo s
ATT0 — HEE ﬁ‘ﬁlﬁm foiE — =it
TE, IAA ST F ATEAW FT qAWT AT
gfq F Taamwa § faaw w1 79w, -
fre, $9-F17 a1 - 1 7 qATH W we=
FOT | FA A, W AT A7 qarad e
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RN ... qg WA AN goAAE T E |
zafag & =5 @ )

st gawafa : ATTE IAR w1 HAAS
2

sit Frdom qut : A AT AE g @

=J,\<
2

st awafa: § g7 @1 § 1 T @17 03-
fer 7 1

Y TARIT@EN : qAT G Aqia9 § 98
W& g%, . FfH e wEmE wd G
3
2

st gl ¢ ATTRr Fard 9A A19
ar a7 I |

AT R : qFA F 949 991 |
FATTE E | TH WA W OF@A FET
arfza |

S |A@A : ATTHT T AART 3 7
Y TN ¢ WA AIA AT F AT
Jaaa & K HEA AT AT g |

st fadwa =af : & 9@ @ a1 v
WA At agamd W weE w4 fw Aot
AITHT, AGA FAARATL, AEA A TE
famr, # arge o faar. ..

ot geae g wErst o wied F o fawm

it fadem w|t : IEM a8 FAT47 A9 )
A1 FTET SR #, S af=ei faet &
37 af=di #§ w0 f@ar gq oar 91 ard
qfaai fedfl ot =7 476 F wrdY Fm
fafem zam ?

Al arg ag FaEd oS e
T TEATST 9FT T, ¥ ag o9 &
F AT AIEAAT & A AT FE A H G | Ay
ag AE 2 ...
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sit gawfa : ot 75 Efene ag
@ & S A I TAd feda ¥
St T T & A qfed

sft fadem amt oo, o 3w ¢
AT A ® A AT ATA AT F

ot wavafe ;a7 gE 3 Afs

it facem aai Ay ara, w A
% qifafesa sredy, Gifafera woar &
#eEfas anfar o g3 A = faar &
daq # Y 9FF T F 7 v ag o wrw
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| 4@ & o=y ?

AT 9io ®to ®BY : wwfy wirag, =7
a9 F1 I & % 99 § fr @t o =fa

| OFET TAT 2, IAF ATE W = g2 AT

# 4T 9 29 & A A T T w7 9
Farar 9 awar § w9z few difafaa

arEf & Efaw 0

oft TwATEY : qE U w F o
zren foaar mar &

wft Yo Hlo |3 : WET aF FTAE qIH
T TLHETC T TAFTE 478 2, g0 feama
¥ faer aifefess ot & ofsfaqes
a2 7Y 9919 & W wE aw 39 af=di w1
qreAF 2, 7 gar 7% g fr afsmt § art
H WiH qIard AT £ | 9@ aF g9q F7
aiew 3, fedes foi =z m@adz &
war arg 2 5 s & 9wy, 7o
TATHE § 0T g5, 9 4907 Aq7 AT |

oft s aat @ owe wre arTe ¥
AT H AT F0 qFA & | IART AAH 0 477
woag & ?

MR. CHAIRMAN : What is written in the

F.I.R, is a matter of detail. The F.I.LR, was
made immediately after this.

SHRI S. N. MISHRA : My submission is
that if you deny information even with regard
Io such a matter as has been
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raised by the hon. Member, I think the purpose
is completely frustrated. Sir. the F.I.LR, must
have been submitted by the State Bank of|
India unit in Calcutta. The Minister concerned
is not in a position to say what is the first
information report lodged with the police.
This is not something which they have to get
from another Ministry. It is the State Bank of|
India there which must have filed the
F.LR.

MR. CHAIRMAN : Mr. Mokherjee.

SHRI P.C. SETHI : Sir, I have given al)
possible information that was available with
me. Now the hon'ble Member has asked about
the exact lime of the F.ILR. As I said, Sir, a
detailed report is awaited from the State
Government and it would be given only a.
that time.

MR. CHAIRMAN : Prime Minister.
SHRI RAJNARAIN : No other business.

SHRI S. N. MISHRA : We had agreed
only to this Calling Attention. There will be
no other business now. The House must be
adjourned now.

SHRI RAJNARAIN : No other business.

SHRI S. N. MISHRA : We had agreed only
to this.

it TSATTR : AT, Ay AT F1T
Far o & guar fawem 78 g ) onae
&g & AT I

SHRI1 S. N. MISHRA : May I make a
submission? Sir, the Chair's assurance must
be honoured.

MR. CHAIRMAN : I have not given any
assurance.

SHRI S. N. MISHRA : No, Sir. Let me
submit with all humility that you had given
the assurance that only the Calling Attention
Motion would be taken up. Now let us
adjourn.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) Kindly refer to the I
record. There you will find that you had

[RAJYA SABHA]

agreed to take up only the Galling Atten
tion Motion.
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ot TETaAw o, W7 T T
F% v fawz 435 smed

.afiﬂwnﬁ:agfﬁq—;ﬁagm,m
afeq | fom v 49 grew ¥ qur I
FE oA T8 & ...

ot graw fag ward o fer gw P
it sareees faw - g am & fag ?

oft wamfa : wmy wF A W= AE
3 | 7g 7 & fF 9 o A ¥ fad qur
a1 | 77 74 2 oo aw il e
T g wr e, ..

=1 T o ad @ E

s samafg : L. 5 wifaw @
F arz S g3, M oA Y w05
Mfeat it &, 77 ahar g€ & WO amre

ot TWFEE : dtae, qiEE 9T
ATET |

SHRI BHUPESH GUPTA : May I ask a
clarification on the Calling Attention . . .

o TwAieme : sfiEe, gara qige
T AT gied

MR. CHAIRMAN : I want to know the
wish of the House . . .

SHRI BHUPESH GUPTA : Will you listen
to us also or shall we also shout ? I want to
ask a clarification on this Calling Attention
Motion under discussion. I sought your
permission.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Sir, you had already announced
that you will take the approval of the House
Now kindly take the approval of the House

MR- CHAIRMAN : I want to know the
pleasure of the House. . .

SHRI RAJNARAIN : On a point of order.. .
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SHRI S. N. 1IISHRA : Just refresh your
mem >ry. I am submitting it gratuitously in
the ii erest of the smooth performance of the
p-oceedings of the House. I would not like to
rise so often. It is 1101 my way. B it I must
refresh your memory that in mswer to a query
made by the hon'ble n ember Mr. Bhandari—I
am making this specific assertion—you said
that only till the duration of the Calling Atten
Tion M' tion, we will sii. . .

iptions)
SHRI RAJNARAIN : On a point of order.

MR. CHAIRMAN : Point of order, one by
one.

[terruptions)
SHRI BHUPFSH GUPTA Sir, you
adjourn the Hot Be for ten minutes and come

here again.

SHRI BHUP :SH GUPTA : Sir, my ¢
submission is, nime friends do not like the 1

51 AR

statement to be made. (Interruption) I am j
not coming in 1 he way of any statement being
made by any Minister. But all that I
wanted is, on this Calling Attention Notice, my
nami' is not there and I sought * your
permission to ask for clarifications. ' After that,
any Minister can make any statement he lik< 1.

I Interruptions)
SHRI KALY N ROY : Sir, you had called

Mr. Pranab Kumar Mokherjec. He should be
allowed to put his question.

[16 DEC.
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MR. CHAIRMAN : Please sit down, all of
you.

LEADER OF THE HOUSE (SHRI K. K.
SHAH) : Sir, may I point out Rule 13 of the
Rules of Procedure which says :

"Sittings of the Council shall conclude at
such hour as the Chairman may
dircet."

{Interruption *)

SHRI SUNDAR SINGH BHANDARI r
Rules will not help.

SHRI S. N. MISHRA : Please adjourn the
House.

TIHATC oy

=5t qamla @ #

LT TR

SHRI M. M. DHARIA : Mr. Chairman, 1
want to move a motion.. .



4353 Calling Attention

ft AT : A, TW ALE AT A1A
qT AT ALY AN | ATH G@A ST oy
% faa 3% wAfa® T FEAR q9E |
&1 AT THT ACE A FIA FT HATHAT FLAT |

{Interruption)

SHRI M. M. DHARIA : Mr. Ghair-
man, in view of the importance of the
amendment to the Constitution, I want to
move a motion now : That the Housc
should not take rest and the House should
continue.

SOME HON. MEMBERS : No, no,

SHRI S. N. MISHRA : That we can’t.

(Interruptions) May I sound a note of war-
ning ?

SHRI K. K. SHAH : No, no.

(Interruptions)

SHRI S. N. MISHRA : Sir, we are as
much interested in passing this Gonsti-
tution Amendment Bill...  (Interruptions)
Sir, pleasc control them.

ot TARTT + %0, § AT A
T oW & a1 g9 UFT g | afx 9T e
Wz Aot AT Ay wigA anfonn o F A
¥ qmwd g O FU FLE AT AGHGAT
THE FL & | gH W T8 aTFa T&@d g 1}
ZW A A F1 AT F0 TFS & | T ITHT

AT ALY FU G & | ST AT AR &

fe =2t 9vg § 787 7T gean gt @ ar

ag FIE qAF Z | AT GG BT qAGE

FATAT AT @ & A ATIHY AqeqM Y
AEY IIE AT @ 0

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Chairman, may I suggest
that in view of the fact that we have to
pass this Constitucion Amendment Bill,
the co-operation of the entire House is
required. I must tell Mr. Dharia that
without the co-operation ofthe Oppuosition,
it will not be possible to pass this Cons-
titution Amendment Bill. So, let us not
get worked up in this manner.

(Interruptions)

[RAJYA SABHA]
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SHRI M. M. DHARIA : If they have
got the courage, let them do it if they want
to go against the interests of the minorities.

{Interruplions)

. WIRTIF "N gw WO T
Ffarag wE

MR. CHAIRMAN : I waat to go ac-
cording to the wishes of the House. . .

SHRI MULKA GOVINDA REDDY :
Sir, I have not finished.

MR. CHAIRMAN : All right, finish it.

SHRI MULKA GOVINDA REDDY :
Let us not talk in terms of challenges.
Let me make 1 clear that we are as much
interested as the ruling party in passing
the Constitution (Twenty-third Amend-
ment) Bl But let s not get worked up
in this way. Please follow the procedure.
You have made a commitment to this
House that afler this question was over,
you would adjourn the House. Adjourn
the House and take it up after one hour.

H

I! {(Interruptions)
L

MR. CHAIRMAN : M.

Dharia, do
you press your motion

(Interruptions)

SHRI RAJNARAIN : What are you
doing ? Now you are suggesting to Mr.
Dharia to move a motion. , .

MR. CHAIRMAN : No, no.

SHRIRAJNARAIN : Thisis absolutely
not proper on your part. (Interruptions)
A, & S F @ Fga Az g
T ATAT SYET TGN T @1 & | 59 awA
ST AT FHEY wETa B AE A qrEd ot
T IAE AT H qIT F I AT wfgd |
a1y faedt s oifeomazd S #r 3
q AT qg 9 5 A9 e seava & are
ﬁ'ﬂ%ﬁ?@' 2 al (Interruptions)
wafed & smo¥ SEw www g
gaf wor ¥ faga faegsma @ &
a9 Ug EIT AR Y A A
FX | THHT AAAT FAT § T AT AT @A
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z v 37 3 s afamEm am | AR
FY a1 AE 2 AT & ot A mivmaEdy
grita & faee W@ W @w F
You should not work at the dictates of the
treasury beni

THE MINISTE* OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, you
might put the mo ion of Mr. Dharia to vote.
He has already moved it.

MR. CHAIRMAN : The motion, is :

"The House shall conlinuej to work
without the Lurxh recess."

SOME HON. MEMBERS : No, ho.
SOME HON. A JEMBERS : Yes, yes.

SHRI RAJNARAIN
dictator...

You are not a

(Interruptions)
SOME HON. MEMBERS : No, no.

SHRI RAJNARAIN
dictator.

You are not a

(/s;. eruptions)

SHRI S. N. MISHRA : Sir, nothing of it
should be allowed to go ou record. We have to
protect th< dignity of the Chair.

SHRI BHUPESH GUPTA : Sir, what about
my Calling-Attention?

SHRI RAJNARAIN : Is it the way ?

{Interruptions)

SHRI LOKANATH MISRA : Nothing is
lost if the Prime Minister makes a statement
after the lunch hour.

SOME HON. MEMBERS : No, no.

MR. CHAIRMAN : I have put the motion
to the House. I shall take votes on that now.

SHRI BHUPESH GUPTA : What about
her statement ? What is that statement ?

(Inter uptions)

SHRI S. N. MISHRA : They should not
insult the Chai .

SHRI K. K. SH\H : You are insulting the
Chair. We art not insulting the Chair.

(Interruptions)
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MR. CHAIRMAN : I have put the motion
to the House. I want to take votes on tbat now.

AT gL TR AT o U gt AT
AT3T | AN faEza g fr onifa see
AW AT WA 2o g oA dy g A
A AFT M R0 I 37 A w2
£ 1 9% ® oA ‘

(Interruption)

SHRI BHUPESH GUPTA : What about the
Calling Attention ? I am prepared to sit here
as long as you like me to sit for that.

=1 gt g oW o fAaas 2
& freir &t mer 7 o % g
& A wifms wZwa difza 1 39 # @
4T §6 a97 GF S/ A7 T9 qA9a Hovd
a7 w2 v oag avww ww w2 o
a1 3 ATZAT Z1% Agr g, TAtwa afEe
qEAT ANEE EH OSRT AH1T qET i
AENF FIA & AT /AT FAT 20 G
z 7 73 wrw f1 zaw arw 17 Evse.
Uu-’am‘iil:t—n) e g T ;1-,: fr ﬁ.ﬂ'
Aot AW foe ) 9 I7 @ E i
2-4 fosiz & w11 w7 f/3 9, 41 wor
Fgal 2 15 3191 fame & F19 9@+ iy
fea w1 afeq 7 gt o fra o,
ok 17 0 R @ ) we el A
& f5 w28 s 59 T w1 faoig § o
Fiian sZwma Atfew wora 2 oa o

=t garefa ¢ 21 w0
=it g fog Wt : P A {7 g
(Interruption)

SHRI BHUPESH GUPTA : What about my
Calling-Attention ? I insist on my right. I am
prepared to sit as long as you like, Sir.

(Interruptions) [i>evtta non

Membtrs rose to sp'.nf.]



4357 CaUing Mention

MR. CHAIRMAN : I cannot call every-
body.

sit TR : A UEE AT AR
e & ¥ W T AwE @
glﬁﬁaﬁmmqﬁglﬂ':”aq't
gz i

SHRI BHUPESH GUPTA : Sir, you
allowed West Bengal to be maligned, the
United Front to be maligned, the West Bengal
Government to be maligned. When I want to

get up in defence of my Government, in
defence of my Slate, I am not allowed. ..

(Interruptions)

MR. CHAIRMAN
opportunity to all sections.

SHRI BHUPESH GUPTA : Sir, I have not
violated the discipline of the House. I would
always like to hear a statement from the Prime
Minister, good or bad. But. as far as this is
concerned...

MR. CHAIRMAN : Please sit down.

I have given an

SHRI BHUPESH GUPTA ; What about the
thing that has happend in Lucknow ? If what
happend in Lucknow...

(Interruptions)

SHRI SUNDAR SINGH BHAND ARI ;
Sir, whatever Mr. Bhupesh Gupta is saying
should not go on record It should not go on
record.

SHRI K. K. SHAH : Mr. Bhupesh Gupta,
the motion is being put to vote...

SHRI BHUPESH GUPTA : But no...

(Interruptions)

MR. CHAIRMAN : Mr. Bhupesh Gupta,
please sit down.

SHRI BHUPESH GUPTA : We are small
in number, yes. But we arc certainly entitled
to ask this.

MR. CHAIRMAN : You had not protested
at that time. You had never said anything at
the close of that item. Please sit down.

[RAJYA SABHA]

SHRI BHUPESH
said . ..

MR. CHAIRMAN

to ct -ftf***
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GUPTA : But have I not

: You are disobeying the

Chair. I wanted you to sit down.

st geee Fag Wy I s faeee
t v us T 59 @@ F T ISR

{Interruption)
N gamfR : 75 % fTor AR wr
qr. ..

oft grez fog W &0 A amw
A, & qET 9T% €T 9T G E, Ay

a7 W& g |

st gawfa . TeEve 3., . .

{Tuterruption)

sit qra fae dert : & t¥Ew @

T FT@E!

oF a9 W wui I fF
T AAH T TG ©T

xT foar Fg ar %

A1AT & T = Foqr 7, A W T A
wgr fF g T TR #1 3gh 9T FX

& | I 9% WF

aq wifafewdr snom

ST 3] 919 9% afega foar a1 & ey

FIFAT FAT Arfed

w1

LR

U T
frdzs & fr o uw

(Interryption)

st mreAEA
48 IWT IW.
TrTT FY T A

A Sfew gw
(quemfpiime) T X
FifgT 1 & TEHT

F fae ¥ 1 aig T IwF W 3w
e A fenfrdy #r ava &

{Interraption)

ot marafa : sew fafeee, wafea &

fr = T 0= Fg

(fr:!eTupﬁon)
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Tt AR I wrferm swT a9

(Interruption)

MR. CHAIRMAN : Those who are in favour of
the Mo ion shall stand.

[AJter taking 1. count] The Motion is
carried,

(Ink rruptions)

AT

(Interrwptions)

SHRI S. N. MISHRA : No decision. rhere was a
cleai ruling. Why don't you
ask him?

SHRI BHUPLSH GUPTA : I want a division. It
wou d be too much for anybody to expect that I
should be influenced by others. I wa il the Calling
Attention Motion to be t; ken up.

(Int rruptions)
ot ‘gl ;o gfd

{{nterruptions)

st mmay M @ zEEk Ay
o frwiR, e i w8

- =t Fo Fo Wg : AWET sdifma
Wz foaw W ogs|

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ACCOUNTS (1968-69) OK
THE INDIAN QHL CORPORATION LIMITED AND
RELATED PAPERS

THE MINIS! ER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI 1). R. CHAVAN) : Sir, I beg to lay en
the Tabic, under sub-

[16 DEC. 1969]

on the Table 4360

section (i) of section 619A of the Companies Act,
1956, a copy each of the following papers :—

(1) Tenth Annual Report and Accounts of the
Indian Oil Corporation Limited, Bombay, for the
year 1968-69, together with the Auditors' Report
on the Accounts.

(ii) Review by Government on the working of
the Corporation.

[Placed in Librarv. See No. LT-2359/69 for (i)
and (ii)]

ANNUAL REPORT AND ACCOUNTS (1968-69) OF
THE NATIONAL COAL DEVELOPMENT
CORPORATION LIMITED AND RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANNATH RAO) : Sir, I beg to lay on
the Table, under subsection (1) of section 619A of
the Companies Act, 1956, a copy each of the follo-
wing papers (in English and Hindi) :—

(i) Thirteenth Annual Report and Accounts of
the National Goal Development Corporation
Limited, Ranchi, for the year 1968-69, together
with the Auditors' Report on the Accounts and
the comments of the Comptroller and Auditor-
General of India thereon.

(ii) Review bv Government on the working of
the Corporation.

[Placed in Library. See No. LT-2360/69 for (i)
and (ii)]

LETTER FROM THE SECRETARY, DEPARTMENT
OF COMPANY AFFAIRS, TO SHRI S. P. JAIN

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY AFFAIRS
(SHRIK. V. RAGHUNATHA REDDY) : Sir, T beg
to lay on the Table a copy of a letter dated the 3rd
September, 1969, from the Secretary, Department
of Company Affairs, to Shri S. P. Jain, in regard to
Messrs. Bennett Coleman and Company Limited.

[Placed in Library. See No. LT-2375/69]



